IN THE CENTRAL ADMINISTRATIYE
TRIBUNAL ADDITIONAL BENCH,

BANGALORE
¢ "
WeP. No.7941/84 ﬁd\g 669 {86C\>
Order Sheet (contd)
Shri R, Umapathy Usa Southern Railway, Bangalore
Pate Oftice Notes Orders of Tribunal
' ]
2B.5.86 }Q-glfWF;?ﬁ?g}{F;4-Jifﬁ%;@*ki Shri M.S. Anandaramu, Advocate,
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for the applicant requests that W.p,
No.7941/84 transferred to this Benech
of the Tribumal may be taken up for

orders today itselr.

Counsel states that he has been
instructed by his client to withdraw
the Writ Petition which has been
transferred to this Bench ,because the
Respondents have conceded the prayer
made .by the applicatiog in the petitione.

In view of this the application
is dismissed as withdrawn. This order
may be communicated to the parties and
their counsels,
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Comsereial Complesy {B04)
indiranagar, _
Bangalore=~360 038,

Application ho.669/86(T)(u.P.N0.7941/58 in
High Court of Kepnateka).

Shed R, Umapathy,
€/2s Stwd Ko Subbe Ras, Advocate, :
0,128, Cubtenpet Main Roed, Bangalore~2,. sesse Applicant

_ Yereus
Yo The Union ef india feprese ted by
Secvetery, M/o. Hailways, Railbbavam, f.0eihd.

2, The Cencral FManager, Southern Aailvay, Pask Town, Medras.

3¢ The Wisional Personel OPficer, Southeen Raileay,
Bargalure City, Railuway Ststion, Bangalores .... Respondents
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Shei MeS. Anandaramu, Aduccate, for the applicant reweste that W.P.
#De7941/84 transferred to this Bench of the Tribunal may be taken up for
apders today ilcelf,

Counsel states thst he hes been instzucted by his elisnt to withdrow
the URdt Petition whioh bas been transferred to U is Yench, becuuse the
Respundends have conoeded the proyer mads by the epplisent in the petition.

In view of this the spplicstion is dismiesed s ulthdrawn, This crder
may be comiunicaled to the parties and their counsels.
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Eiven under my hand and the Sgul of this Tritunal, the 28th day of
Fay, 1986.
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